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(8) Annual Report of the Develop­

ment Council for Light Elec­
trical Industries for the year
ending 31st March, 1957. 
[Placed in Library. See No. 
S-Z17/57.]

(6) Annua] Report of the Develop­
ment Council for Non-Ferrous
metals for the year ending
31st March, 1957. [Placed in
Library. See No. S-218/57.]

(7) Annual Report of the Develop­
ment Council for Machine
tools industry for the year
ending 31st March, 1957. 
[Placed in Library* See No. 
S-219/37.]

( 8) Annual Report of the Develop­
ment Council for Bicycles for
the year ending Slat March, 
1957. [Placed m Library. See
No. S-220/57.]

(9) Annual Report of the Develop­
ment Council for Pharmaceu­
ticals and Drugs for the year
ending 31st March, 1957.
[Placed in Library, See No.
S-221/57.J

(10) Annual Report of the Develop­
ment Council for Woollen In­
dustry for the year ending
31st March, 1957. [Placed in
Library. See No. S-222/57 ]

(11) Annual Report of the Develop­
ment Council for Art Silk In­
dustry for the year ending
31st March, 1957. [Placed in 
Library. See No S-223/57]

(12) Annuel Report of the Develop­
ment Council for Sugar In­
dustry for the year ending
91st March, 1957. [Placed in
Library. See No S-224/57.]

PETITION RX FINANCE (NO. 2)
BILL, 1857

Secretary: Sir, Under Rule 167 of
the Rules of Procedure and Conduct
of Business in Lok Sabha, 1 have to
report that a petition as per statement
laid on the Table has been received
in respect of the Finance (No. 2 )
Bill, 1957.

Statement

Petition in respect of the Finance
(No. 2) Bill, 1957.

Petition Number of District or State
No. Signatories town

10. i Kajmganj Uttar
(Farrukhabad) Pradesh

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
A c c id e n t  t o  H o w r a h - b o u n d  J a n a t a

* E x p r e s s

Shri Narayanankutty Menon (Muk-
andapusam): Under Rule 197, I beg to
call the attention of the Minister o f
Railways to the following matter of
urgent public importance and I re­
quest that he may make a statement 
thereon:

‘The accident to the Howrah
bound Janata Express on the 19th 
August, 1957 between Palasa and
Pundi stations on the South East­
ern Railway.”
The Deputy Minister o f Railways

(Shri Shahnawaz Khan): During the
course of shunting operations in the
Palasa Yard, a loaded bogie rail truck
rolled down from the yard at about
13'25 hours, on 19th August, 1957 to­
wards Pundi and collided with No, 48 
Down Bezwa da-Howrah Janata Ex­
press which had left Pundi earlier, at
mile 422/9 at about 13*30 hours. Thia 
resulted in the derailment of the en­
gine of the tram. The Station Master, 
Palasa, was able to secure immediate* 
ly a bus and rushed by road towards
Pundi to stop No. 46 Down Express.
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But before he could reach the train 
and attract the attention of the Driver, 
(he cbllision had taken place.

As a result of the accident, 4 persons 
were killed—3 on the spot and 1 sub­
sequently in the Palasa Railway Dis­
pensary—9 were injured seriously and 
7 slightly. Of the injured, 3 were 
-engine crew, the rest were passengers 
in the Third-Luggage and brake van 
next to the engine of No. 46 Down.

The injured persons were removed 
to  the Palasa Railway Dispensary in 
the bus taken by the Station Master, 
at about 13-45 hours, where first aid 
was rendered. From there, they were 
transferred to the Government Hos­
pital at Berhampore by an ambulance 
train which left Palasa at 18'50 hours 
and arrived at Berhampore at 21-55 
hours. The injured are stated to be 
progressing satisfactorily in the hospi­
tal.

Through communication was restor­
ed at 8*30 hours on 20th August, 1957.

The Government Inspector of Rail­
ways, Calcutta, commenced his statu­
tory enquiry into the accident on 20th 
August, 1957.

Business Advisory Committee unani­
mously recommended 8 hours and we 
have agreed to that. Any further « * -  
tension is more than one can think 06.

Mr. Speaker: Originally 00 hours 
were thought of for the whole scheme; 
then they were increased fo 79 hours. 
Now again it has been increased. 
Therefore, possibly we will hav^ to 
sit beyond the 13th September also. 
Anyhow, we shall try our best to 
finish the work before that date. Any 
further extension will mean addition­
al expenditure of time. The whole 
scheme has been evolved.

Now I shall put the motion to the 
vote of the House.

Shri Naushir Bharucha (East Khan- 
desh): The third paragraph of the 
committee’s report says that the com­
mittee recommend that the Appropria­
tion (No. 4) Bill may be introduced 
and passed on the 24th August, 1997. 
That may not be possible. Therefore, 
the report may be adopted with the 
exception of paragraph 3. a

Mr. Speaker: Today is 24th August. 
The hon. Member says, it may not be 
possible Why not?

BUSINESS ADVISORY COMMITTEE 

Seventh Report
The Minister of Parliamentary 

Affairs (Shri Satya Narayan Sinha): 
I beg to move:

“That this House agrees with 
the Seventh Report of the Busi­
ness Advisory Committee present­
ed to the House on the 23rd 
August, 1957.”

Shri Supakar (Sambalpur): I would 
like to suggest that the time allotment 
for the Legislative Councils Bill, 1957 
may be increased.

Shri Satya Narayan Sinha: Govern­
m ent had suggested 4 hours. But the

Shri Naushir Bharucha: Because it 
has not yet been circulated.

Mr. Speaker: We may waive all
notices. No change has been made. 
I shall now put the motion to the vote 
of the House.

The question is:

“That this House agrees with 
the Seventh Report on the Busi­
ness Advisory Committee present 
ed to the House on the 23rd 
August, 1957.”

The motion was adopted.




